727.

a)

b)

DEMOLITION OF HOUSES IN KHORI VILLAGE

SHRI NEERAJ SHARMA M.L.A.: Will the Chief Minister be pleased

to state:

whether it is a fact that the houses of poor in Khori village of Faridabad
have been demolished under the orders of the Hon'ble Supreme Court; if
so, the total number of houses demolished together with the total number

of families rehabilitated; and

the action taken by the Government against the officers of Police
Department, Electricity Department, Municipal Corporation and other
Administrative Officers who were deputed at the time of construction of

above said houses in village Khori together with the details thereof?

DR. KAMAL GUPTA, URBAN LOCAL BODIES MINISTER

(a)

It is a fact that approximate 6,663 illegal constructions including 5,158
houses/jhuggis weredemolished in the KhoriJhuggieBastisituated in the
Revenue Estate of villageLakkarpurwhich existed on the Municipal
Corporation,Faridabad land in compliance of Hon’ble Supreme Court of
India orders, dated 19.02.2021 in SLP No. 7220-7221/2017 titled as
MCF v/s KhoriGaon Resident Welfare Association and order, dated
07.06.2021 passed in writ petition (Civil) No. 592/2020-21 titled as
SarinaSarkar& Others v/s State of Haryana and Others by following due

process of law.

In order to rehabilitate the displaced families, the Government approved
“Housing Plan for Rehabilitation of Khori (Lakkarpur Revenue Estate)
JhuggieDwellers sitting on municipal landof Municipal Corporation,
Faridabad.” Municipal Corporation, Faridabad received total 6092
numbers of applications (including duplicate & triplicate applications)
before last date i.e., 15.11.2021. These applications are being scrutinized
as per the eligibility criteria specified in the Housing Plan. About 1027
numbers of applicants have been found eligible for rehabilitation so far.

Further, finalization of eligible applicants is under process.

The eligible applicants will be rehabilitated in the 2545 number of EWS
houses constructed under JnNURM at DabuaColony and Bapu Nagar.
M.C., Faridabad has given undertaking in Hon’ble Supreme Court of
India that the possession of EWS flats will be handed over to the eligible
applicants by 30.04.2022.



(b)

The encroachment on the aforesaid MC, Faridabad land existed since
long back and MC, Faridabadtook action from time to time to remove the
encroachments but there was ‘status quo’ in different Courts with regard
to dis-possession of the occupants/petitioners from time to time. MCF
filed SLP before Hon’ble Supreme Court of India against these orders
and removed the encroachmentsas mentioned above. Moreover,
Municipal Corporation, Faridabad asked all the concernedDepartmentsto
provide the details of officers/officials posted during the period of

encroachment on the above-said MCF land, which is still awaited.
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